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PRINCIPAL BENCH, NEW DELHI

Original Application No. 750 of 2024
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Prop4r22~’a*p Attached :

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 750 OF 2024

IN THE MATTER OF:

AJAY KUMAR SINGH .... APPLICANT
Versus ‘

STATE LEVEL ENVIRONMENT IMPACT

ASSESSMENT AUTHORITY,

UTTAR PRADESH & ORS. .... RESPONDENTS

RESPONSE AFFIDAVIT ON BEHALF OF RESPONDENT NO. 7,
UPSIDA

[, Ashish Nath, S/o Sri Kailash Nath, aged about 50 years, R/o 28,
Vindhyawasini Nagar, Orderly Bazar, Varanasi-221002, do hereby
solemnly affirm and state on oath as under:

1. That I am Regional Manager, Varanasi of the Respondent No. 7,
Uttar Pradesh State Industrial Development Authority (hereinafter
“UPSIDA?”). I say that I am fully conversant with the facts of the
case and in the abovementioned capacity am competent and
authorized to swear the present Affidavit.

2. That the issue in the present case relates to Common Bio-Medical

"\ Waste Treatment Facility operated by the Respondent No. 2
L0 TAR

////” <Teh§in i.e. M/s VR B A Bio Waste Solutions Pvt. Ltd.
[ o [ THERas 2y
B B G 3 ’%’l&at the Respondent No. 2 was allotted Plot No. E-46 in Industrial

f‘fﬁre,a, Ramnagar Phase 1 on 04.08.2022 during auction by State

;)7

\’b\\‘ q
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Bank of India. A true copy of the Sale Certificate is annexed

hereto and marked as Annexure R7/1.

. That Respondent No. 2 applied to the Respondent No. 7 via the

Nivesh Mitra portal on 31.08.2022 to have the Plot No. E-46
transferred in their name for setting up Common Bio-Medical
Waste Treatment Facility. A true copy of the application dated

31.08.2022 is annexed hereto and marked as Annexure R7/2.

. That in pursuance of the said project, approval letter dated

01.11.2022 was received from the headquarters of UPSIDA,
following which permission to transfer the Plot No. E-46 was
issued in favour of Respondent No. 2 by UPSIDA for setting up of
Common Bio-Medical Waste Treatment Facility in the said plot
vide letter dated 02.11.2022. As per Clause 8 of the terms and
conditions of the transfer letter, it was mandatory to obtain No
Objection Certificate from the Uttar Pradesh Pollution Control

Board (hereinafter “UPPCB”) before setting up the proposed

Pl
/’*gli 0 T‘@ @Z\,\“project. A true copy of the letter dated 01.11.2022 is annexed

N
pro

o

6. That the Respondent No. 2 obtained Consent to Establish (CTE)

ﬁ\ereto and marked as Annexure R7/3. A true copy of the letter
gﬁdated 02.11.2022 issued in favour of Respondent No. 2 by

/GPSIDA is annexed hereto and marked as Annexure R7/4.

from UPPCB on 08.09.2023 and Environmental Clearance from

}%
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the State Level Environmental Impact Assessment Authority on
22.11.2023. A true copy of the Environmental Clearance dated
22.11.2023 is annexed hereto and marked as Annexure R7/5.

7. That the allottee registered the sale deed with SBI on 16.12.2023,
following which aﬁ agreement was executed between UPSIDA
and the Respondent No. 2 on 18.03.2024 which was registered on
20.03.2024. As per Clause 3 and 4 of the said agreement, all the
terms and conditions of the earlier executed lease deed for this
plbt would be binding on the present allottee. Clause 4 of the
agreement dated 18.03.2024 provides as follows:

“WHEREAS the lessor has agreed to accept the Sale letter and
Sale deéd makihg M/s VRBA Bio Waste Solution Pvt. Ltd. as the
lessee of the plot and a letter has been issued in the above regard
on 16.03.2024 date acknowledging the same. The said letter forms
a part of this agreement.

- Now therefore this indenture witness herewith and it is hereby

) ;-——v—i_f\ggreed upon by Lessor & Lessee that:
A py A g
// % "

%,
Y
5

The lessee has agreed to run the unit on the said plot for
o

A
S;etting up of Unit Common Bio Medical Waste
434’.

i

*
iwe, y

& i % .
i

@\ 0, 0eq3 | Management Facility and to abide by the terms and
\ i{

\©, N l\,é\\\,_' /

ot conditions contained in the Lease Deed.

=
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(i)  The lessee in addition has further agreed to abide by the
prevailing rules and regulations of the Lessor.

(iii)  The lessee has agreed to abide by all the other conditions of
letter no. 1562-66 dated 02.11.2022 & No. 1956-
57/UPSIDA/Varanasi Dated 16.03.2024 of the lessor.

(iv) The Lessor in turn agrees to provide all the facilities
available to other lessees of the I.A. IIDC.”

A true copy of the agreement dated 18.03.2024 between the

Respondent No. 2 and UPSIDA is annexed hereto and marked as

Annexure R7/6. A true copy of the earlier executed lease deed

with the prior allottee and registered on 24.03.1987 is annexed

hereto and marked as Annexure R7/7.
8. That Clause 3(d) of the earlier exécuted lease deed with the prior

allottee, registered on 24.03.1987, provided as follows:

} . ;
%me relate to the immovable property in the area or so for as

they affect the health, safety, convenience of other inhabitants of

solid effluents from the unit. He shall make his own arrangement
Jor the disposal of effluents in accordance with the terms and

conditions of the state effluent board/ U P Pollution Control

jl/
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Board or any other authority competent to make rules,
regulations, bye-laws & laws in this behalf from time to time, any
breach of such law, rules, regulations and bye- laws shall be
liability solely of the lessee.”

9. That therefore, as per the above, the allottee is bound to comply
with the rules, regulations, bye-laws and laws of UPPCB _in force
from time to time for setting up the unit. In the event that any of
the above terms and conditions are violated by the allottee in any
manner, then the allottee bears sole responsibility for the same.

10.That in the event UPSIDA is informed by the concerned
authorities of violation of any of any of the aforementioned terms
and conditions by the lessee/ Respondent No. 2 herein, UPSIDA
will take appropriate action as per law.

11.That a letter dated 22.10.2024 from UPPCB was received by the
Respondent No. 7 wherein UPPCB had asked for details regarding

¢ . units permitted within Ramnagar Industrial Area. In pursuance of

‘Ehe same, the Respondent No. 7 has replied to UPPCB vide letter

o
”ﬁéa;ed 13.11.2024 wherein the details of units established near the

and marked as Annexure R7/8.

}V
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12.That the above response of Respondent No. 7, is submitted

before this Hon’ble Tribunal for kind perusal and

consideration. P%
DEPONENT

VERIFICATION ¥

Verified at\ml ‘on this |3 day of NMoaowl,s2024 that the
contents of the above affidavit are true and correct to the best of my
knowledge and belief and nothing material has been concealed

therefrom.

.

DEPONENT

Gupta
Distt.-Varanasi

G o

B0 Nazesit Gupta (Advocars
TTARY (Govt. of India)
~ Regd. No. 9486
Civil Courts Com

Vige

, pouna
anary (1 Py NPy
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ANNEXURE R7/8
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BANK OF INDIA

s

CERTIFICATE OF SALE
(For Immovable Property)
[Rule — 9 (6) of the Security Interest (Enforcement) Rules, 2002]

Whereas,

The undersigned Shri Sushil Kumar Saroj S/o Shri Ram Jas aged 37 years being the Authorized
Officer of the State Bank of India under Securitisation and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 and in exercise of the powers conferred under
section 13 read with rule 9 of the Security Interest (Enforcement) Rules, 2002 sold on behalf of
the State Bank of India in favour of M/s VRBA Bio Waste Solution Private Limited, N-1-66-R-
25, Shiv Prasad Colony, Varanasi, Uttar Pradesh - 221005, the immovable property shiown in
the schedule below secured in favor of State Bank of India by M/s Metal Alloy (Proprietor Shri
Surendra Prasad Jaiswal), E-46, Industrial Area, Ramnagar, Phase — 1, Chandauli, Uttar
Pradesh — 221110 towards the financial facility Cash Credit offered by State Bank of India.
The undersigned acknowledges the receipt of Rs.2,1 6,46,000.00 (Rupees two crore sixteen
lacs forty six thousand only), being the sale price in full as the highest bid amount in the
auction and handed over the delivery and possession of the scheduled property. The sale of the
scheduled property was made free from all encumbrances known to the secured creditor listed
below on deposit of the money demanded by the undersigned.

Description of the immovable property

Land and building bearing survey no. E-46 situated at plot No. E-46 situated within the industrial
area at Ramnagar in Village - Patnawa, Pargana - Ramnagar, District — Chandauli admeasuring
area 1771 square meter, registered at Book no. 1,Volume no. 111,Pages 38, Book no. 1,
Volume 110, Pages 176/213, Document no. 5 registered on 24.03.1987 in the office of Sub-
RegisiranRamnagar.\/aranasi in the name of M/s Metal Alloy, proprietor Shri Surendra Prasad

Jaiswal .

Bounded:

North Plot No. E-39 l
South ‘Read Y
East Plot No. E-47 .o
YWesl Plot No. E-45 ‘

Date 04.08.2022
Place: Prayagraj (Allahabad)

B I\\\u‘
4, Kutchery Road, st Floor

ory Branch, Allahabad

W USI7 Z20LIGL
w) Al 1003YML LI Eo

4wy W, st wER
SBI AT, WYNRIG = 211002

$BI Bullding, Prayagra) - 21 1002
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' C Dates - $1/018207
LIk SITAT) INIJU.‘.IHII\I DEVELOPMI LT AUTHORITY, (CARIP U
(Hlowd Oitlco; A1/4, 1 ACTARPUI, 1POSTHON 11O OB, KA U A010241)
Apphication Form For Transtor of Industyial Plot/Shed
|||I
rd
The Managing Diyedto,
WP State Industedal Developiment Auathor iy,
AT, Lalchanpun, KANPUIRC 201024
Desar Shi/Madam,
Fapply for tansdor of plot/shed In ndustlal aren/ostate of
the carporation. The detalls are glven helow,
A Teansferar Dotalls
Particulars of the plot for transfor
(RTEATA TR VARNMAL) Ineligstilal Avwa It
Maganr-1
1Mot Mo 146 Mot Avealln Seont) 1771.00
Particulives of the Transforar
Constitution of Individual/Sole Propristorship fivng
P/ Connpany
Matne of tha Linm/Company MI/S Mutal Alloy
Avitharlsed Panraan Shil Suvendis Prasad Jalswal
P Mo
Cil Mo
I"hene DA1530271185
a1l matalalloy9agmall.com
Adhddyers D-S0/145G, Mal Saral, Viavanasl
Apphicatlon 1 SER20220891/4/29038/5 1140
Y
|
Individual/Sola Propriotorship fivas Dotails
SO Hiune Addrong howe Blao il T
Y 'j.'lll':'.lv:.‘c.u'mlulr-u 1t :;,:‘::‘:,'.l':' Il feaninle, G005 otalalloy il com
vir,
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B.Transferar Documents

430

Landd Alatonnt Apphication

10

S.NO  ChecklList Checklist Description Document uploaded

@ ansletiy e Bead BRM3C2AFAGBDCO2 025714, plf
Recond

1% Tanstorror o0 cantilicate BRN3C2AFAGBDCOZ 025714 pdf
Record

6 Transferner .‘iupp:_n{‘!lnq Documents For Commarcial Statemant idf
Record operation of Unit

17 :{' ims“;”m Possession Certificate BRN3C2AFA6BDCO2_025714.plf
Ceord

C. Transfree Details

Particulars of the Transfree
Caonstitution of
Firm/Company :

Name of the Firm/Company :

Authorised Person ¢

Private Limited/LLP

M/S VRBA BIO WASTE SOLUTION PVT LTD
BIMLESH KUMAR SINGH

Pan No: AAHCV3492R
CIN No:
Phone : B573025000
Email Id : vrbabiowastesolution@gmail.com
Address : 179,KODOPUR, RAM NAGAR, BHITTI, VARANASI-221008
L /
le' W
ety
Shares
S.NO Name il Address Phone No  Email 1d
{In %)
VIRENDRA e
1 PRATAP 25.00 ARG i
ol ! SHIV PRASAD 8573025000  wrbabiowastesolution@gmail.com
GUPT COLONY
assy - Tcmon
2 KUMAR 25.00 BHITTI 8573025000  vibabiowastesolution@gmail.com
SINGH
VARANASI
: ASHOK y SAMNEGATH
VERMA 25.00 BHAGWANPUR Y573025000 vibabiowistesolitionaogmail.comn
VARANAS] '
PN-12
RATAN BRAHMANAND
4 DEO 25.00 EXTENTION 8573025000 i
XTE 3028 vibal astesal { ail,
SlNG” I)URGAKUND Jablowaslesa Hll(llll“(]lll wl CLeHn
VARANASI

* Details
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Land Allotment Application
OTHER-MANUFACTURING

COMMON BIO-MEDICAL WASTE
MANAGEMENT FACILITY

AP

Type of industry :
Proposed Product :

Project Costing Details
Estimated Cost of the project(In 1275.00

Estimated Employment 20.00

Lacs) : Generation(In Nos)
Estimated Project Start 12 Related Work Experience(in 12
Period(In Months) : Maonths) ;
Layout plan of land
Covered area(ln %) : 40.00 Open area(ln %) : 60,00
Details of the investment(in Rs)
Investment In Land (In Lacs) : $70.84 Investment In Building (In Lacs) $125.00
Investment In Machine & ¥85.00 Investment In Other Fixed %2.0
Equipments(in Lacs) Assets (In Lacs) :

| Investment In Other Expenses %5.00

% (In Lacs) :

]

Will any fumes be generated in the process of manufacture and if so, their

No
1 nature and quantity?
| Industrial Category Green
‘
Power Requirement (in KW)
In KW : 62.5
Other Relevant Information
Net Waorth(ln Lac) : ¥270.00 Is Project Require Expansion : No
Net Turnover(Iln Lac) : %300.00
Whether The Company Is 100% Export Oriented Industry : No
Applicant Priority Category Specification :
|
| E. Payee/Transfree Account Details
| Payee Name M/S Bank Name Icicl
% VRBA BANK
| BIiO
' WASTE
SOLUTION
PVT LTD
Account No 217905500405IFSC Code ICIC002179
| Branch Name DURGA Branch Address DURGA
KUND KUND
VARANASI

F. Transfree Douments Upload

S.NO ChecklList Checklist Description Document uploaded
\ 1 ARRHERR! Certificate of Incorporation BRN3C2AF46BDCO2_025685.pdf
Status
2 Agplisant Company Profile BRN3C2AF46BDC02_025685.pdf
Status
3 Canceled Copy of Cancel Cheque for verilication

. Cancelled Check .pdf
\\ N Cheque of bank delails for refund
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Vi PM Land Allatment Application

Project Profile duly signed by the

4 Project Profile : B 46BDCO2 G575 sots
)| Applicant RN3C2AF468DCH2 025715 o4
Applicant Memorandum and Article of
5 BRN i 25585 Felt
Siatisn Asseiorinn 3C2AF468DCHZ 025535 o)
Document showing net worth or
Proposed )
6 turnover of previous year and relevant  BRN3C2AF468DCo2 025762 peif
Turnover y i
experience.
d ifi i tegor
7 Reserve .Certiflcate in case of reserved category BRN3C2AF468DC02 025717 2
category i.e SC/ST/PH
Proposed R
P Plan dul
8 Land Sl.r°:::‘1d 'Z“d If‘:;"stat"’” e BRN3C2AF46BDC02 025715 oeit
n
Utilisation AN
Rriuitnpt List of Shareholders and Directors
9 S:atus along with their Shareholdings BRN3C2AF46BDC02_ 025525 ori?
authenticated by CA
@ reopesad Sales Certificate BRN3C2AF46BDC02 025714 paif
Turnover
1 Apphlcant Ident_lty Proof duly signed by BRN3C2AF46BDC02 025702 oa
Identity Applicant (Aadhar Card/PAN Card)
12 Qf‘:"‘a"t Board Resolution BRN3C2AF46BDCO2_ 025685 ot
atus .

Certificate for  Certificate issued by Directorate of

13 100% Export industry and Export promotion council BRN3C2AF46BDCO2_(25825.car
EOU in case of 100% EOU.

G. Acknowledgement Details

Transfer Applicable Case : Transfer of functional unit
Enter your covered area (in sqr mtr) : 532.00
Unit is under production for more than 2 years : Yes
Levy Type: Full Levy
H. Payment
Dated: September &, 2022

Statement of Estimated Deposits

Application Reference

Noiibar SER2022083 1/4/29038/57840NM Unit ID UPSWP22155274601

‘:f"“e" Inthaname o\ lESH KUMARSINGH  Addrese ;L?Tﬁ??}izz:\?'\"h\‘\‘“
Payment Mode Z;‘;Za"a;““'“ FRYFHENK Tnff"r:?“"" 70634407

?;;i:‘em Rereiend 9/3/2022 12:00:00 AM ::‘::::m Payment Completed

&< Option : Based on Entered Plot Size &

Rl e Iy

Required Plot Size  1771.00 SQmits.

A. Applicable Fees T2380000
B. Applicable Deposits T1543200
Total Applicable &

Charges(A+8) 3530360,00
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4 BM Land Allotment Application
S.NO Description Amount
A. Applicable Fees
1 Transfer Processing Fee (From Transferee) 2000.00
2 GST 18% on Transfer Processing Fee (From Transferee) 360.00
Sub Total Applicable Fees ¥2360.00
B. Deposits
1 Transfer Levy 354200
Sub Total Deposits 354200
Total Payable ( A+B) ¥356560.00
Py )R . i) 4 A
=ALDI NG N :_‘_,-,{ \/,/,fa.l A4
/ S
Transfree Signature Transferar Signature

Disclaimer:The information given in the above applicationis true to the best of my
knowledge and belief. The general conditions for allotment of plot/shed and grant of lease
indicated in this application form for allotment of plot/shed in the industrial area has been
read carefully and understood by me and are fully acceptable to me. | further agree to
abide by any and all changes made in the general conditions by the corporation from time

to time.
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_).P. State Industrial : TS R7/‘é15
Sy Development Authority %

Regional Office, Vv
UPSIDC , VARANAS|

Plot No 11 Gangapuri colony fire
Hoos gapuri colony,first

Mahmoorganj, Varanasi
Tel No. : 9412523022

Email ID: rmvaranasi@upside,com
Website: www.onlineupside.com

Ref.No:SER20220831/4/29038/5?840!S|DC-IAIRam Nagar-1/ 1 SEZ=CL Date:02/11/2027
To, ;

/S VRBA BIO WASTE SOLUTION PVT LTD
179,KODOPUR, RAM NAGAR, BHITTI, VARANASI-221008

Subject:-Permission for Transfer of PlotNo E-46 inthe Industrial Area Ram Nagar-1
Dear Sir/Ma'am,

Please refer to your application dated 03/09/2022 regarding transfer of above noted plot in your favour after E-auction by
state bank of India, SARB, Prayagraj as informed vide letter No. SARB/ALLD/2022-23/AKS/355 dated
08/08/2022 for setting up of unit: COMMON BIO-MEDICAL WASTE MANAGEMENT FACILITY .

In above connection, we are pleased to permit the aforesaid request for transfer of plot subject to payment of transier levy

@ 5.00 % of prevailing premium i.e. Rs.4000 per square meteron 1771 square meter on the following terms and
conditions:-

1. Youshall clear yourtotal outstanding dues amounting to Rs. 0 (towards Premium Rs.0 Interest of Premium Rs.0, J
Maintenance Charges RsC , Interest on Maintenance Charges Rs0 and Lease Rent Rs.0 GST on Lease Rent R0, Time
Extension Fee Rs. 0, Interest on Time Extension Fee Rs.0 ) within 30 days from the date of this let!=r.

2. Deposits made by ex-allottee against the plot will be adjusted first towards Interest and Lease Rent upto date of
paymentandbalanceifany, towards premium. Incaseabalancepayahilityisfoundafter adjustmentasabove, thesame
shall be payable by you.

3. Theexistingallotment/transfer dated 14/06/1984 Agreement dated22/12/1984 Possession Memo dated27/02/1987
and Lease Deed Executed dated27/02/1987 shall be surrendered by ex-allottee in favour of the UPSIDC/UPSIDA along
with the possession of above noted plot.

4. Youwill shall need to submit Non-Judicial Stamp Papers/ Bank Guarantee as per the norms of Distt. Teasury,

chandauli/Bank for execution of lease deed of plotwithin 60 days form the date of this letter.
5. Transfer of vacant and untilized plot shall not be allowed.

Incase of any demand of Stamp Papers is made in respect to transfer of plot by Government of U.P. the same shall be
borne by you.

You may either submit Sale deed for structure situated over the plot or submit additional Stamps/ Bank Guarantee
towards the cost of constructions/ machinery on the plot.within 30 days from the date of this letter alongwith stamps as
mentioned above point number 5.

8. LEASE DEED:-

You shall have to get lease deed executed in your favour on new terms & conditions within 60 days from the date of
Issuance of this lefter by submitting stamps mentioned above alongwith other documents. Youwill havetosubmitNOC

of pollution Control Board for proposed manufacturing item before executionof lease deed.
9. Lease Period shallbe allowedto

youfor the remaining period of orginally allowed lease .. 90 years fiom 14/06/1984
10. POSSESSION FORM:-

Youwilltake the possession of the plotjust after execution of Lease Deed or latest by 01 month from the date of
execution of Lease Deed

11. BUILDING PLAN APPROVAL.:-




Bills t 3 months along with .

. Purchase of m
3. Allotment/Transfer/ Lease shall be liable tobe terminateq if any ofthe activities men achinery
executed/ completed within the time stipulated mentioned at10, 12, 13 ang Wignet

4. Youshall also have to deposit all dues Within 30 days of date of demand communicateq by

15. Youshallbeliabletopay Lease Rent@Rs.1/- Persqm.peryearfor period ofinifi
_ . : period of initial 1st 30 years, @Rs.2.5/-pe
year for the next 30 years after expiry of 1st 30 years and @ Rs.5/- per sgm. per year for nexgﬂer expirz Orrsr?g.t%eor

16. You shall not be allowed to reconstitute/ change project on/ sublet/ transfer/ subdivide/
‘ 3 cton/ amal te/
change partners or shareholdt_ers without prior approval jn writing by this Authority/Corporation.A%?ESC?} aﬁ?ﬁgﬁgﬁf
due permission may resultin cancellation of the allotment /transfer /lease.
17. Yousshall abide by allthe relevant Governmentrulgs and norms corresponding to the project you are intending to set

18. Thetransfer/ allotment/lease shall become nullandvoid in case itis revealed subsequently that the same was

18. Theabove offer shall be validtill the expiry date mentioned in the letter or 30 days from date of issue of this letter,
whichever is earlier. If after expiry of the offer the applicant requests for extension of offer and the reasons for the
default submitted by him/her are found Justand proper to the satisfaction of Managementand the offer s extended, by
UPSIDA interestshall become payable@ 14 % from the date of this lefter. However, ifthe prevailing rate of the alloled
area changes or due to passage of time, percentage of levy changes, then the offer can only be renewed on new
allotment rates/levy only.

20 YouwillmentioninthepostaladdressoryourcorreSpondingIettersinvariablythenameofUPSlDC/UPSIDAIndustria!

Area Ram Nagar-1
21, Additionalclause/s as mentionedin attached pageshallalsoremain part ofterms oftransfer & binding onyou
Kindly confirm your acceptance in writing to above terms and conditions within 07 days form the date of this letter, failing
which this offer shall stand automatically withdrawn.

Your's fafthfully,

- Vo

%& (AshisfiNath)

Regional Manager

\Sé§2—€6 |
Ref. No SER20220831/4/29038/57840 /SIDC-IA Ram Nagar-1 Plot No- E-46

Copy to following for information and necessary action please:-
1. Incharge (Indl. Area), A-1/4, UPSIDC Complex, Lakhanpur, Kanpur 208024 (U.P.)
2 Deputy Commissioner Industries, District Industries Center, chandauli (U.P.).

3. Shri Surendra Prasad Jaiswal R/0:-D-50/156, Nai Sarak, Varanasi ‘
4 Assistant General Manager, State Bank of India, SARB, 1% flaor 4 kutchery road, Prayagraj-211002

Dated: 02/11/2022

-

? (Ashish Nath )
Regional Manager
R
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AL

- Government of i
Ministry of Environ o il

ment, Forest and Clj
% (Issued by the State Environment !mpacI:TX;ZEshsarggﬁt
psrypt Authority(SEIAA), UTTAR PRADESH)

To,

CLEARANCE

The Director

ENVIRONMENT

|

VRBA BIO WASTE SOLUTION PRIVATE LIMITED
Lane No- 3, N1/66-R-25
Shiv Prasad Gupt Colony Lanka -221005

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Nolilication 2006-regarding

e

no 2 onwards.

o
S
= S g
O -g SirfMadam,
2 T This is in reference to your application for Environmental Clearance (EC)
2 3 in respect of project submitted to the SEIAA vide proposal number
S 3 SIA/UP/INFRA2/417371/2023 dated 08 Feb 2023. The particulars of the
'; © environmenlal clearance granted to the project are as below.
£
_Q o —
g- §| 1. EC Identification No. EC23B057UP110406
: S L 2. File No. 7624-7222
U.) 'f.l""; E‘ 3. Project Type New
W T W0 4. Category : B
ﬂ‘i © 5. Project/Activity including : 7(d){(a)Common Bio-Medical Waste
= y B Schedule No. : Treatment Facility
- > 0 6. Name of Project Proposed Common Bio Medical Waste
(ad w B Treatment Facility (CBWTF) by VRBA Bio
s S Waste Solution Pvt. Ltd. at E-46,
g B o Industrial area, Ramnagar, Phase=1,
oL 3 = Chandauli, Uttar Pradesh, 221110
= . Name of Company/Organization VRBA BIO WASTE SOLUTION
i o R PRIVATE LIMITED
§ 3 | 8 Location of Project UTTAR PRADESH
v 3 9, TOR Date N/A
2 X
T B
<
B
R m©

The project details along with terms and conditions are appended herewith from page

(P

(e-signed)
Ajay Kumar Sharma
1 22/11/2023 Member Secretary
i SEIAA - (UTTAR PRADESH)

Note: A valid environmenial clearance shall be one that has £C identification

number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC \denlification No. - EC23BOS7TUP110406  File NO. - 7624-7922 Data -



' ity, Uttar rigges
State Leme_l_,,linyimnme_nt,43&.&55e55ment Authority, Ut i \

Directorate of Enviconment, U.P,

Vineet Khand- 1, Gomti Nagar, Lucknow- 226010
{-Mail- doeuplko@yahoo.com, selaaup@yahoo.com
Phone no 0522 2300541

.

: ile no-7624-7222
MOEFCC Proposal no- SIA/UP/INFRA2/417371/2023 & SEIAA, U.P. & File no-7624

Relerence:

nt Facility at Khasra

sub: Environmental Clearance for Proposed Common Blomedical Waste I[ga\;%: B aliior
;xm 146, Industrial Area, Ramnagar, Phase-1, Chandauli, Uttar Pradesh, M/s VRBA
i ; . ‘

Pyt Lid,
Dear Sir, m B e : above
This is with reference to your application / letter dated ()8-92-)023 & 2(3 Olt?) l;(());.; ;J:d i 4
mentioned subject. The matter was considered by 788" SEAC in meeting held on 19-09- 2

SLIAA meeting held on 26-102023, ‘ : : -
A presentation was made by the project proponent along with their consultant M/s Environmen

Management Division of M/s India Glycols Limited, Kashipur to SEAC on 19-09-2023.

Project Details Informed by the Project Proponent and their Consultant ' -
The project proponent, through the documents and presentation gave following details about

their project -

I The environmental clearance is sought for Common Biomedical Waste Treatment Facility at Khasra
No.- £-46, Industnial Area, Ramnagar, Phase-1, Chandauli, Uttar Pradesh, M/s VRBA Bio Waste
Solution Pyt Ltd

2 Standard terms of reference in the matter were issued through online Parivesh Portal on 24/08/2022
and EIA report submitted on 08/02/2023,

i Salient features of the project as submitted by the project proponent:

[ sNo. | l’éréhatpﬁ L i ___Description 7
1 [ Identification -uiml"}ojefct Pl The Proposed project of CBWTE falls under Category B-1,
schedule 7(da) as per the EIA Notification 14th Sep, 2000
and subsequent amendments dated 1st December, 2009
AT ) & 17th April, 2015, -
2. | Project Proponemt _|_M/s VRBA Bio Waste Solution Put, Ltd,
i | Brief description of nature of the Biomedical waste is penerated from all health care
i project institutions;  nursing  homes,  clinics, dispensaries,
veterinary  institutions, animal houses, pathological
laboratories, blood banks otc. The responsibility  of
collection, treatment and safe disposal of all types of
solid wastes rests with the fenerator,
A Common  Bio-medical Waste freatment  Faaility
(CBWTF) iy proposed 1o be set up where big medical
waste, generated from o number of healthcare units, will
be suitably treated as per the prescriboed procedar s &
norrms latd down in the regulation
Proposed project of setting up of the Common Uio
medical Waste Treatment Facility includes incineratar,
Autacluve, Shredder and | Hluent Troatmoent Plani

R | Proposed plant capacity Proposed Capacity of CHBWTT:
Lh_l.rthngg*r_@!ﬁ Lapacity Number

EC ldentification No, - ECZ3B057UP110406 e Ho, - 0287222 Uit of L EG - 22111202 Pago 2 of 6 , -
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W Incinera e
‘I_\U‘ioda::::r —M-_—‘—?—_—
00 | 3
Shréwm
BT R . -
i . 1500 Ltr g
isinfection
R
Efffvent | 10kid | 1
Treatment
: Plant
6. Catonoiy ol Floieets Category "B1” and Schedule- 7(da)
A Number of working days 365
8. Total Plot Area 0.553 acres
9. Khasrf:l Number E-46 & Khasra no. 148/5 _—
10. | Location E-46, Industrial area, Ramnagar, Phase-1, Chandauli,
Uttar Pradesh & Khasra no. 148/5, Singhitali Ramnagar,
Industrial Estate, Phase-2, Chandauli.
11. | Coordinates of the Plant 1. 25°14'51.96"N 83°3'34.33"E
.4 25°14'51.66"N 83° 3'35.31"E
<33 25°14'50.22"N 83° 3'34.70"E
4. 25°14'50.14"N 83" 3'33.53"E
1z, Elevation 78m-80 m
13. Nearest habituated area Hamidpur, Approx. 1.09 km towards West
14. Nearest Main Public Road SH-19 is about Approx. 0.57 Km towards North.
15, Nearest Railway station/Airport Jeonathpur Railway Station, approx. 1.68 km in SSE
direction.
Pt. Deen Dayal Upadhyaya Railway Station, approx. 7.22
km.in NNE direction
Lal Bahadur Shastri International Airport, approx. 30.15
km in North West direction
16. Nearest water body Ganga River, approx. 2.99 km in West direction
17. Water requirement Water requirement for the proposed CBWTF project is 11
KLD.
Fresh- 7.10 KLD
Recycled- 3.90 KLD
18. Source of water Ground water Supply (Water will be abstracted only after
getting NOC from CGWA).
19. Wastewater Generation Waste water generated from_ the tr‘eatment of
Biomedical waste during autoclaving, washing of floors,

and domestic purpose etc. is 5.25 KLD and it shall be
treated in effluent treatment plant and reuse in process

Man Power:

During Construction phase, the labors and workers will
be hired from nearby villages. Total 20 persons are
proposed to hire for plant operation including officers,
skilled and unskilled workers.

| Air Pollution Control Device

Wet Scrubber, Cyclone and Bag Filter

( 20.
1
\

| Nos. of Stack

2

% Poaweaer requireament

DG Set of 82.5 KVA is proposed for the project and lines
will be taken from the authorizea elecuricity board, ~ 1%

of the total power load will meet through solar energy.

| Alternative site

| No Alternative site is examined

EC ldentification No. - EC23B057UP110406

File No. - 7624-7222 Dale of lssue EC - 22/11/2023

pPage 30of 9
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T % i,g
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25. | Land form, Land use and land i The land for project is E-46, “Industrial are d; lhnlg ,‘ ¥
o ownership’ | Phase-1, Chandauli, Uttar Pradesh. !
26 i Conclusion T | The estimated cost of the Project is Rs. 2.80 1.

4, Water calculation details:

Rewye led/ (&
1

5 Requirement for Water Process | Waste water | ETP
No. | Consumption Losses generation | losses “N:w
A. | Process (Scrubbing) | 2.40 1.40 100 0.20 | 0.80
B. | Steam Generation 1 0.20 0.05 0.15 0.05 0.10
{Autoclaving) i i |
C. | Miscellaneousi.e., Floor | 3.80 0.20 3.60 0.60 1.0
- washing, Vehicle washing
etc. L

D Domestic Purpose 0.60 0.10 050 | 0.00 0.00
E. Green Belt ; 4.0 4.0 000 | 0.00 | 0.00

Total (KL/Day) 11.0 5.75 5.25 0.85 3.90

7.10 (Fresh) + 3.90
(Recycle)

Waste water (4.75 KLD) is being generated from the Industrial Process will be S(ijoclect Lo

Proposed ETP (Capacity- 10.0 KLD). Treated water from (3.90 KLD) will be reused in scrubber for

cooling purpose and green belt purpose.

process as recirculated through ETP,

5. Solid waste details:

Domestic Wastewater shall be treated in a soak pit/septic tank.

The entire system shall be a zero discharge system in terms of wastewater discharge from the

Total No. of Employees | 20

Assuming per capita solid waste generation rate as 0.2 kg/capita/day

Quantity of solid waste generated 4.0 kg/day ol
Organic solid waste: 60 % of the 2.40 kg/day =
total waste
Inorganic solid waste : 40 % of the 1.60 kg/day =
total waste
Disposal of domestic solid waste Domestic wastes are segregated at source, collected in bins and
composted.
6. Hazardous waste details:
Sl. : Source Quantity of hazardous | Category according to Treatment/ Disposal
No. | waste Schedule | of
! Generated (Approx.) hazardous waste
1. | Spent Qil from DG 5.0 MTPA 5 ' Handed over to
set authorized recyclers/re-
processors
2elyl Discarded 100 Nos./Annum 33.1 Handed over to
| Containers /Barrels authorized recyclers/re-
: processors
3. | Sludge from Wet 1.0 MTPA 7l Send to TSDF / Co
e Scrubbers processing industries.
4. | Ash from incinerator 5.0 MTPA 37:2 Send to TSLF / Co
and flue gas processing industries.
cleaning ;
residue |

P

|

!

There is no any litigation pending against project tlII dated 19/09/2023.

. Tne project proposal falls under category-7(da) of EiA Notification, 2006 (as amended thereof).
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" / faseel on the recommendations ol e 1. I
)7 \ 2 Haalley | 0
huh' on 1'!).F)!"}[)2|‘. the Stalt Lavel "HVlrnnmuni Impact
peld 26-10-2023 discussed the matter and recomm .' fi g
J,mp().‘iilfil‘- above alonpwith specific and ollowing 51 ended

,:. vel Fxpert Appral

sl Committe
i e
rasment Authority (¢ i

L
s Brant of environmen
Anaard environmoental cliar

ting (SEAC)
LIAA) in iy Mecting
Lal dearance on le:
mee conditingy,: -

f\l“"“"““l Conditions:

I proposed CBWTE shall comply with the revised puidel
Waste Treatment and Disposal Facllitieos issu A e
establishment of new CBWIT,

o (.I,(‘“(I:J:..u:l]nn (;rl:“fl.’l] ir,l;r Common Bit medical
PCB on December 21* 2016 i
) with respect to

2, In compliance with the Hon'ble Suy -
(ol » Supreme Courl order dated 1: 2090 i
15812972019 In Wrlt petition no, 13029/198%5 [MC Mehta V t’/lt{llz.w.(l in IA no. 158128/2019 and
Installed to reduce dust during excavation, ' 5 Gol and others) anti-smop, guns shall be
3, Proponent shall ¢ & A
COI':] 1|i'1: (:‘h:" u)mplly with the action plan for CSR submitted by PP at the time of EIA -
pliance ‘r(.rmrl of investment under CSR to be submitted repularly to the Direc WA IreEsenttian,
District Administration. BRIy @ Directorate, UPPCB and
The s Mt 6 Vies it
he [{IOILCl’[:rUlJOIILIII should develop green belt in the premises of CBWTF unit as per the pla
submitted. PP shall also follow the guidelines of CPCB/UPPCE for green belt as per the n;:' " e Pl
> \ Tl OGS ERERS i P D SIS TS
Proposed CIUWH- shall comply with the guidelines for Bio-medical Waste Treatment and Disposal
transportation & storage facilities etd issued by CPCB from time to time RS ety

5,'\

standard Environmental Clearance Conditions prescribed by MoEFS&CC:

l. Statutory compliance:
1. The project proponent chall obtain forest clearance under the provisions of the Forest

(Conservation) Act, 1986, in casc of the diversion of forest land for non-forest purpose involved in
the project.
2. The project proponent shal
3. The project proponent shall prepa

| obtain clearance from the National Board for Wildlife, if applicable.

re a Site-Specific Conservation Plan & Wildlife Management
plan and be approved by the Chief Wildlife Warden. The recommendations of the approved Site-
Specific Conservation Plan / Wildlife Management Plan shall be implemented in consultation with
the State Forest Department. The implementation report shall be furnished along with the six-
monthly compliance report. (in case of the presence of schedule-l species in the study area)

4. The project proponent shall obtain Consent to establish/Operate under the pravisions of the Air
(Prevention & Control of pollution) Act, 1981 and the Water (Prevention & Control of Pollution)
Act, 1974 from the concerned State pollution Control Board/ Committee.

5. Transportation and handling of Bio-medical Wastes shall be as per the Biomedical Was‘tes
(Management and Handling) Rules, 20016 including section 129 to137 of Central Motor Vehicle

Rules1989.

6. The project shall fulfil
Transboundary Moveme
also guidelines for Commo
of cPCcB/MPPCB for Bio-medical Wwaste Com
followed. e -

7. The project proponent shall obtain the necessary
Authority, in case of drawl of ground water / from the competent autho
drawl of surface water required for the praoject. .

8. A certificate of adequacy ol available power from the agency supplying p
alonp with the load allowed for the project should be obtained.

9. All other statutory clearances such as the appr_ova|s for storage of die huiody ¢
of Explosives, Fire Department, Civil Aviation pepartment shall be obtained,

project proponents from the respective competent authorities

hazardous Wastes (Management, Handling and

nt) Rules, 2016 including collection and transportation design etc and
n Hazardous Waste Incineration — 2005, issued by CPCB Guidelines
mon Hazardous Wastes incinerators shall be

| all the provisions of

rmission from the Central Ground Water
rity concerned in case of

ower to the project

sel from Chief Controller
plicable by

/112023  Page50f9

o a- ersaBaE7IB140406  File No. - 7624-7222 Date of lssue EC - 2
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snenvaaliom . ; Bio
I A uiality monitorigg sl preser Il anission moniloring System it i i
b =shall stall an emiss . S lnmand
' el peoponent s : St
Lo the progect puay ith tespoect to standards pres i o
omonitonr stack emlsslon w \ PO online serves and calibiate thicse sy
h th s ;
soleh o SPPCIY and
Rubess Pt andd ¢ onne

,llll‘- Teuisgtilacts
L ton througli

e Lo thme acconding to equipment supplior sped |l|u;| ek

| 1hol

Laviranment (Protection) Act 1986 o NARL accredited labor

{ )C, HU shall be Cairied Gu

" ||NM‘I" i l“mmv mmm{,”nﬂ i i"“' l””“”d llw 1 “:| I:.:I)“;:;”\:: hll‘i h leinpeidluiec reled

Lo nemeration plants shall be operated (combustion ¢ham :u),() DN
e and tarbalence, to achieve Total Urpanie (.lllml: {1¢ i S
ashies Tess than W96 or e lass on gnition s less than 5% nl'i “ c‘ y| : ;w“‘ g

A Venture serabber (alkaline) should b peavided! with the Incine "t :) ith s

o hetght (Mt o meters) o control particalate emission w:ll";"; !1nblurum- dust tiain ai

* Anproptiate Al Poliution Control (APC) system shall be provide 0 ne 1~~Juy alt POl
vulnerable souces, so as Lo comply with prescribed Nl«?ll(|.ll(ib. Al nece _,l. al ‘.m .
vontiol devices (quenching, Ventoi sarabber, mist eliminator) should be  prov
comphiance with envssion standards

(B

Nasking agents should be sed o) odowr control,

1] Water quality montonng and preservation: ‘ - F—

LoThe project proponent shall install efhuem monitoring systom wui.n respect 1o stands ‘
prescrbed i Environment (Protection) Rules 1986 thiough labs recognized under Eovirornimes
(Pratection) Act, 1986 o NAB L aceredited laborator jos,

20 Waste water penerated rom the laecility shall be veated in the ETP and Ireated waste o, ates
shall be teused in the APCD connectod to the Incinerator, The water quality of treated effjye
shall meet the notms preseribed by State Pollution Control Board. Zero discharge should be
maintained, _

A Process ethiuent/any waste water should not be allowed to mix with storm water.

T Total fresh water yse shall not exceed the Proposed requirement as provided in the g Ojecs
details. Prior permission from the competent authority shall be abtained for use of fresh water

SeOA sewage Treatment Plant shall be provided to treat the wastewater generated fron Thie
project. Treated water shall be reused within the project,

b Acertificate from the tampetent authority for riischm‘uinl: treated effluent/ untreated effiyerns::
o the Public sewer/ :Ii.\pns.l[/dmilmuv systems along with the final disposal PoInt shoulg 4y
obtained.

Lo The leachate from the Tacility shall bhoe collected ang treated to meet the Prescribed standara.
betore disposal,

S Magnetic Hlow meters shall be brovided at the inlet and outlet of the ETP & all Bround w te
abstraction points and recotds for the same shall be maintained regularly.

2 Rain water tunoft from the hazardous wasie storage area shall he collected ang treated in the
ettlvent treatiment plant,

G Noise monitoring and brevention:

Lo The ambient noise lovels should conform to the standards prescribed under E(P)A Ruloc 198

viz, 7h dii(A) duting daytime and 70 di(a) during night-time,
\ Eneigy Conservation Meastres:

L Provide solu pOwWer pueneration on Tool tops of buildings, for the solar light system feor

! ‘P‘I‘::"I“‘i“\"L"”"“"‘- street lights, Parking tround the project area ang Maintain the same reguiariy

. ©LED Hghts in thpig otfices and residential areas

v Waste management:

s nemerated ash shall b disposed ol at Pproved TSDF and MoU made in thys regard shall b

‘ .‘.U“lt;. T Tl he sepregated ay RErthe normy of the Solid waste Manapement Rkl

SOA COtifieate from e computont Athoriry handling Municipal solid wastes should be obtained

»
Hentiication No. « EGRIBOLZUP 1 10406 Pl Ny i



indicating the existing civic ¢5

) Agei %
[

% o and demolition, it 10 the ms.w
: to strictly conform to the Construction and Den r\{itles relateg therato shall be
5, Nolandfill site is alloweg Within the COWTE sie Olition Ryes, 2016 - Managed g 4.
6. The Projec.t Proponent shall not store the Haza'irdo
been permitted by the CpCR/spcp. ¢ Wastes more than 4

vii. ~Green Belt:

Vill. - Public bearing ang Hum

2. Proper parking facility sho
disposal of waste materials.

3. Necessary Provision shall be made for ﬁre—fighting facilities w
An e€mergency preparedness plan based on the

(HIRA) and Disaster Management pla

ithin the complex.
Hazard Identification and Ri
n shall he implemented.

6. Provision shall be made for the housing of construction labour w
infrastructure and facilities such as fuel for cooking,
water, medical health care, creche etc. The housing m
to be removed after the completion of the project.

7. Occupational hearth surveillance of the workers shall be done on a regular basis,

IX.  Corporate Environment Responsibility:

1. The project proponent shall comply with the provisions contained in this Ministry’s OM vide
F.No. 22-65/2017-1A.11 | dated 1st May 2018, as applicable, regarding Corporate Environment
Responsibility.

2. The company shall have a well laid down environmental policy duly approved by the Board of
Directors. The environmental policy should prescribe standard operating p‘rocedure? to have
proper checks and balances and to bring into focus any infringements/dewahon/\.rlolatfon of the
environmental / forest /wildlife norms/ conditions. The company shall have defl.nec.i system of
reporting infringements / deviation / violation of the enwronmental / forest / wnl_dhfe normsé
conditions and / or shareholders / stake holders. A Fopy of the b.oard resolution in this regar
shall be submitted to the MoEF&CC as a part of thfz six-monthly report. o

3. A separate Environmental Cell both at the project and_companv. head quqﬁtzf e:le ,to\n;;m
qualified personnel shall be set up under the control of senior Executive, who will direc y
heéd i lr:rg‘?nmi‘:l'cr,'::.;r1ting EMP and environmental conditions along with the responsibility

~ pl?zhor;g‘nﬁpanv shall be prepared and shall be duly approved by the competent
:Jatzr::itc; Th: year-wise funds earmarked for environmental protection n;:::u;esse s::e:cl)l;::;.'Sl:‘e2}r

i i for any other purpose. . !
:nm:lesrﬁgzgtsynaZ(;Oaucrt‘itoslgljar?gaaiebsl:;:;?ed to the Ministry/Regional Office along with the
i iance Report. trlenatt

5. ilx shs!cf’?::\lf":rgzmz:talc audFi)t shall be conducted annhually. Every three years third-party
environmental audit shall be carried out.

X.  Miscellaneous: ]

ithin the site with al| necessary
mobile toilets, mobile STP, safe drinking
ay be in the form of temporary structures
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sl aliall llH”l"“"“”V Al tise (1ol fesansd e twir local nestppagser, u&,? !
il e i the vernaebae Langarage within soven days indiciting
i) '

o antl e debals of Bk CC/SEIAR

e project propon

Oiatiiet oF State, of which onie s

that the project has heen aecordotd environment clisatan

reolysites wihine 1 displayedl _ ‘ |
\Iﬂlut-Jc:'npi:ﬂ‘ni the mwllmn\:nl‘nlnl Cloarane e shall be aitlipitted Dy thee projedt “””,mr;;'m_,' :'; ::':
Heads of Tocal hodies, Panchayats and Munlclpal Bodies in adeition to the relevant offices oF th
Government who i tar i to displiy Hie siivie for 30 diys fromm the date of receipt,
nt shall upload the statid ol compllance with the stipulated eovironment
ults of monltored data an thelr weholte and update the sarme

The project propone
clesarances conditions, Includingg roes
on halt-yearly basis, ‘

eports o the skt ol the coimplisnce of the

The project proponent shiall submilt sl monthly ¢ ; drdmie
stipulated envirommental conditions on the webzite of the Ministry of Environment, Torest an

-—

Chmate Chanpe al the environment clearance portal.

The project proponent shall subimit the environmental statement

Form Voo the concerned State Pollutlon Contral Boaidl b proscribed under the

(Protection) Rules, 1986, as amended subueguently and put on the woehsite of the company.

The colteria pollutant levels namely; SPM, RSPM, 5P, NOx (ambient level, as well a4 ot

emissions) or critical sectoral parameters, Indicated for the project shall be monitored and

displayed at a convenient location near the maln gate ol the company in the public domain.

the project proponent shall inform the feglonal Office as well as the Ministry, the date of

financlal closure and final approval of the project by the concerned authorities, cormmencing the

Jand development work and stirt of production operation by the project.

8 The project authorities must strictly adhere to the stipulations made by the State Pallution
Control Board and the Stale Government.

The project proponent shall abide by all the commitments and recommendations made in the

LIAJEMP report, commitments made duridp Public hearings and  also  that during  their

presentation to the Expert Appraisal Committee.

10. No further expansion or modiflcations in the plant shall be carried out without prior approval of
the Minlstry of Environment, Forests and Climate Chanpe (Mol F&CC).

11, Concealing lactual data or submission ol alse/fabricated data may resull In revocation of this
environmental  clearance and  aultract  action under the provisions of the Environment

(Protoction) Act, 19806,
12. The Ministry may revoke or suspend the cléarance if the implementation ol any of the above

for each financial year in
Environmment

ack

~

9.

conditions is not satislactory,
13, The Ministry reserves the right Lo stipulate additional conditions 1f found necessary. The

Compahy In a time-bound manner shall Implement these conditions,

14, The Repgional Office of this Ministry shall monltor compliance with the stipulated conditions. The
project authorities should extend full cooperation to the oflicer (s) ol the Regional Office by
furnishing the requisite data/information/monitoring reports.

15, The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention
& Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Eovironment (Protection) Act, 1986, Hazardous and Other Wastes (Management and Trans
boundary Movement) Rules, 2016 and the Public Liability Insurance Act, 1991 along with thair
amendments and rules and any other orders passet by the Hon'ble Supreme Court of India /
High Courls/NGT and any other Court of Law relating to the subject matter,

106, ,:‘nr,,:t’::.?,l‘.‘:Jl::::h',l'«::.‘ I[}({,.",'h{:fl‘::".mt:\}.:::'; l\‘iilll(i‘nrjul Green lrilmna.l, if preforred, within 30 days

Concealing {actual data and hllunn;tllnn-n!.! “‘h:"""“’j::"'” ”“““H” i

5 : Vol talse/tabricated data and failure to comply

W”l any o 10 Con ““ At ) ; € ST e < t LLA

] of ” Y eonte ons | ““l:ltﬂ(' m ““‘ Ilri”] I nvirommaont { ; i

. Y II ( I(', mrance altlrac l I “(” UH(!( the
h”)\ll.‘:“)l’] (ll | ”V‘l“l“n[.‘llti" (I fnl"(:”(’”, A(:I, 1‘”",. .-

This Env | :
.2 W"I;:u‘mu ntal Clearance bs subjott 1o ownership of the site by the project proponents in
approvid Master Plan fo Chandaull 1y case ol violation; it would nat be oo tive and

. 4 &) .t
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of the proposed site, this Clearance shal| automa

Further project proponent has

general & specific conditions as specifi
2006 (as Amended).

tically deemed to
to submit the regular g
ed in the E.c. |

. the Air (pr
Environment (Protection) Act, 1986, the Public

Liability (Insurance) Act, 1991 and iicati
including the amendments and rules made thereafter. ’ e

Copy, through email, for information a

1. Additional Chief Secretary, Department of Environment, Forest and Climate Change

Government of Uttar Pradesh, Lucknow {email - psforestZOlS@gmail.tum) ’
Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India, 3rd
Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003 (email -
sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of Environment,
Forest and Climate Change, Kendriya Bhawan, Sth Floor, Sector “H”, Aliganj, Lucknow -
226020 (email - rocz.lko-mef@nic.in)

4. District Magistrate, Chandauli.

5. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti
Khand, Gomti Nagar, Lucknow-226010 (email - ms@uppcb.com)

6. Copy to Web Master for uploading on PARIVESH Portal.

7. Copy for Guard File.

nd necessa action to —

(AjJay Kumar Sharma)
Member Secretary, SEIAA

; tverified
‘, SlgnatUI;fy—?gKu”‘u gharm

ar Gherma
g Y ;»'eliaW -]
Dlg'}ﬁ%ﬁs‘% MembBef S 2o 5.22:31 F
ggtséganﬁ Time 1 s
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= il 446 ANNEXURE R7/6 96

AGREEMENT

This Agreement made on 18" day of March in the Year 2024 between U.P. State
Industrial Development Authority through its Regional Manager UPSIDA, Varanasi
{hereinafter called Lessor), which expression shall, unless repugnant to the context or
meaning thereof, include its successors and assigns of the First Part
and
M/s VRBA Bio Waste Solution Pvt. Ltd. being a Company within the meaning of the
Companies Act 1956 and having its registered office at Lane No. 3, N1/66-R-25, Shiv Prasa§
Gupt, Lanka Colony, Varanasi, U.P. -221005 through Director Bimalesh Kumar Singh S/o Ramji
' Singh R/o- 179, Kodopur, Ramnagar, Bhittl, Varanasi- 221008 herelnafter called the Lessee (|

which expression shall, unless the context does not so admit, include his heirs, execu.ters,
* administrators, representatives and permitted asslgns/ its successors and permitted assigns)
of the other part.

VREA B0 WASTE SOLUTION PRIVATE LIBWTED




5 , Nai § -
upon payment of full applicable stamp duty. SR i

2. WHEREAS Surendra Prasad Jaiswal Proprietor M/s Metal Alloy R/o- D-50/156, Nai

Sarak, Varanasi had taken loan from State Bank of India, Varanasi/Financial Institution

and defaulted in repayment of loan. As a consequence State Bank of India, SCB, Main

Branch Campus, Opposite Kutchehry, Varanasi-221002 Bank/Financial Institution took
recovery action under Sarfaesi Act/Section 29 of SFC Act and took over the plot and
auctioned the same on 20.07.2022 in favour of M/s VRBA Bio Waste Solution Pvt. Ltd.
3. WHEREAS State Bank of India/FI confirmed the sale by issuing Sale Letter dated
04.08.2022 attached herewith, and executed a Sale Deed in favour of auction
purchaser M/s VRBA Bio Waste Solution Pvt. Ltd. on 16.12.2023 date with Bahi 1Jild
No. 1557 Page No. 119 to 138 Serial No. 14088. The said Sale deed dated 16.12.2023
contains a Clause number 02 whereby the lease of the plot for the balance period of
(50 Years) lease deed dated has been transferred in favour of the auction purchaser
M/s VRBA Bio Waste Solution Pvt. Ltd. and the terms and conditions of the lease deed
made binding on him.

4. WHEREAS the lessor has agreed to accept the Sale letter and Sale deed making M/s

VRBA Bio Waste Solution Pvt. Ltd. as the lessee of the plot and a letter has been issued

in the above regard on 16.03.2024 date acknowledging the same. The said letter forms

a part of this agreement.
Now therefore this indenture witness herewith and it is hereby agreed upon by Lessor

& Lessee that: -
(i) The lessee has agreed to run the unit on the said plot for Setting up of Unit

Common Bio Medical Waste management Facility and to _gl?i.drg_by' the terms

and conditions contained in the Lease Deed. )

(ii) The lessee in addition has further agreed to abide by the prevailing rules and
regulations of the Lessor.

(iii) The lessee has agreed to abide by all the other conditions of letter no 1562-66
dated 02.11.2022 & No. 1956-57/UPSIDA/Varanasi Dated 16.03.2024 of the

lessor.
(iv) The Lessor in turn agrees to provide all the facilities available to other lessees
S. The Stacr::;hlfu::\‘alr:zciieglstratlon Charges, if any, at present or in future, as t.Jecomes
due on this Agreement, shall be borne by the Lessee, The Stamp Duty and Registration
charges, incident to land and building on the plot, has been fully paid by the Iesseefas
per demand ralsed by Registrar and no amount is to be pald on stamp duty on trans:r
lessee ?&d lessee will be fully llable to pay the dutles In case any
e VRBA BIO WASTE SOLUTION ané:;gnsoz‘
By 2y

¥ DIRECTOR

of leased rights t
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demand is raised by Govt./
indemnified in such matters,

thereof shall be settled by CEO, UPSIDA. i deed orany breach

That the lease can be terminated, revoked or cancelled by CEQ, UPSID .
authorised representative and subject to terms and condition : -
and lessee and as agreement is bein invi S.agreed i -4 1esr.;or
g executed in view to auction made under section

29 of State Financial Corporation Act 1951 and relevant provisions of SARFAES| Act
subject to prevailing provisions of law. ‘
That this agreement shall be governed, constructed and enforced in accordance with
Law of India and shall be under the jurisdiction of High Court, Allahabad.
All other terms and conditions of allotment to the original allottee and as narrated in
the lease mentioned at serial number 1 shall continue to remain binding upon the
lessee along with terms and conditions of acknowledgement letter dated 23.03.2023
and prevailing rules and regulations of the lessor.

IN WITNESS whereof the parties hereto have set their hands on the day and in
the year above written.

LESSOR
FOR U.P. State Indl. Dev. Authority

WITNESS

1. Virendra Pratap Singh i
$/o- Ganesh Pratap Singh
R/o- N1/66-R-25, Lane No. 3, Shiv pras_ad gupf (?olony,
Nagwa, B.H.U., Varanasi-221005 i
Mob:No- 9415301510

2. Ratan Deo Singh P %\M
S/o- Mahadeo Singh -
R/o- B36/47-E-12, Brahmanand Extention,

. 5 i
Durgakund, Varanasi 22100 1
tMob-No- 8%8039393%

LESSEE
For on behalf of Lessee

VRBA BIO WASTE SOLUTION PRIVATE LIMITED

N oy hingh

5 DIRECTOR
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stre €¥5 Recovery Branch (GEICP

—T—_,“ ——
mm% 4,Kutchery Road, 1st Floor(4, T "’?TE U’WH‘H) bt

) State Bank of India ot T

Telloss2zaea0 S —

Ref: SARB/ALLD/2022-23/LeaseDeed/

S e
5B 030 S ek kn .
YLS¥asTite
S

Date: 30.01.2023

The Regional Manger

U.P. State Industrial Development Corporation (UPSIDC)
Plot No. 11, Gangapuri Colony, 1% floor

Mahmoorganj, Varanasi

Uttar Pradesh = 221010

e-Auction- M/s Metal Alloy -

E-46, Industrial Area, Ramnagar, Chandauli

Submission of lease deed no. 5, Book no. 1. Volume no. 111, Pages 38. Book no.
1, Volume 110, Pages 176/213 registered 6h 24.03.1987

In continuation to our mail dated 17.10.2022 and 05.01.2023, we have deputed our
official Shri Amit Kumar Singh, Manager, Stressed Assets Recovery Branch (SARB).
Allahabad whose signature is attested below to handover the above mentioned lease
deed (in original).

Kindly acknowledge the receipt of the original lease deed on the enclosed duplicate
copy of this letter and hand it over to Shri Amit Kumar Singh for our record purpose.

Yours faithfully, | % ;rt.;/(/ o
Signature of Amit Kumar Singh

P
1 Léss CGullested
’\,\/Ol/(— ’,3- j 3 e "
v L ¢
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THIS LEASE DEED made ofi the........ siagserpr i ....;....day o R AN M i
in the yaar one thousand nine hundred and.... f.) zm.*.f.t AR P & cortesponding to Saka
Samvat ./ ,.q.,,r. .....bstween U, P, State Industrial Development Corparation Limited, kanpur a

!}Jmpany within lhe meamng of the Companies Act, 1956 and having its registered office at 117/130,
Sarvodaya Nagar, Kanpur (hereinafter called the Lessor which expression shall, unless the context
does not so admit, include its successors and assigns) of the one part AND,

shicdtremd res. Lasaat, Lodeel s dwi. Rl by, Vedrron St o

D= o ) ! i L \ Y PR s i
r,:'u.l...«'....J.’._g?......aﬁ...":...... {\ RS ...:...\:., ......... 1 il

proprietor of the single owner firm of /Karta-of Joint Hindu tamily-firm B et Al At
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r-w‘
Wi i
‘4.6- Shﬂ""""”"'““""'""""'"'“'“”"""""""" ______________ nﬂ“d-.......,‘,,_ o
P R R T LT —
5,0,........-..-..... ...... sapidbssnsdacaranne Sabe s vdiueg PO |+ e SR S o d
7 SHH.coivrvivarsnassssenonnsrasisiiilinivaiis PR T R TS s bors agod. ..
""" " YEary

Constituting the registered partnership firm of i o
through St b LS ERRTRPLI B8 sieiorerisiniinnnanirenes o1 Y BOFE

- AR R o 7 RN A T ATy P G Bt ot b,
duly constituted attorney under the deed dated.....oooeeneo i LR

OR

T T T S P PR Y TR T TR ST p e G I T b R P e P 3

a company within the meaning of the Companies Act, 1956 and having its tagistared otfica

Blivabusei txdabbbbaid TR T T S R Sbhebssdrsnians pudsaEsbaesRa ANy YAy

.....................

D casarasasineding

@ g—,u,\ OR
a-society registered under the Co-operative Societies Act, harsinafter callad the Lassee (which
expression shall, unless the context does rot so admit, include his hairs, executors, administrarsrs,
representatives and permitted assigns/its successors and permitted assigns) of the other part,

WHEREAS the State of Uttar Pradesh has acquired land at...5 b i, AL 20 i,
under the Land Acquisition Act, 1894 and has handed over the same to U. P. State lr'{.lL.gt-d
Development Corporation Limited, Kanpur lor the purpose of setting up an lndustrial Armea
and the said Corporation has sub-divided the above land into plots for industrial units for zasing
-out such sub-divided plots to Industrialists for étecting on each plot a factory according to the
tactory bye-laws and building plans approved by the Lassor and, proper municipal and othas
competent authorities.

AND WHEREAS the amount of premiurn mentioned in clause 1 herginaftar 13 previsiens
and it is hereby agreed that the L essee shall pay as provided in clause 2 (a) & 2 (b) the acditicna)
premium as hereinafter mentioned.

AND WHEREAS the Lessee has requested and the Lessor has agreed to grant lease,
“within the petiod of licence, rotWwithstanding the agreement ¢lted above tha plot ef land
herginatter described on the terms and conditions hereinafter appearing for the puiposs of
constructing within the Industrial area.‘K.'m:‘m PATA - e A an industial unit far manufacturing

o NG It RS .é.*.f.‘“ ff-)f.H.('s'ﬂ'.’f..,accatdrng to the design and building plar apgroved by ths
’pro r[%wr{w ft it othed dbhdktent authority,

NOW THIS LEASE DEED WITNESSETH AS FOLLOWS :

1 in consideration of the payment by the Lesses of the prowsional premium of
B B M5 il {Rs. = K, .‘:w P (..f.,.’. i TAATA .:.m.mr. J FOT AR W L SR
the recelpt whereo| 1ht. Lessur hereby acknuwledguh and oftha Uulstdudmg aimouint of provisiopal

premium of Rs.., .. e . A T SN [{TPWER W, ",r ; '~-‘=-. L Y o i L T ot R LA A

l ¥

to be paid in aght ten yearly mstilman!u 4y !ullués a!ungmth intems‘t GH)opesye. 3 per annuim an
the total 0uls‘l ding premiuml 17 Mg

P Mﬂ,,-;,m) i

( H”Q}. AN AN B L

A v ¢
¥ -

{ e, ¢
LR Buae fadl Less Gioepin, LAD Prop.
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AN
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. Rsins 2180 28060 vevsOn e MEL L day of (:// _____________ 19854 P
‘J 2, Rueerdtle ;’J.’.?..-".If.!ﬁ........ oisON WD vo LT 2icter vt «dayof..... ./.Jm-fu.. ............ 19.44.5., .

3. Rs.. B R s s on thoiw e LT voicnovvinnn. o day of ""*Zl""'?y ______________ 19 5

4, BB E-) /{5‘7“0?') ........ OO 5 | ey . R . .day ol.......,'/..m.ﬂr. ...... 19.0/4

5. Rs%’/d‘7'.f.p90n O 5 AR . Uty s vt roves 19./2.,

B, Kbvndd [Ialle, .. on thoi...... L4 vossa oy 8. ol laady 19..:4) )

b W BIIERE on the...... 2805, it tiRY of....-z:i'.*.-:fgx .............. 18. A

8 Be..w 200308 B s B e day 6t L bstellgcvrnnninnn.. 19__’,;_')'-__

8, Bhsmsnl BB ol the.weee v, day of.....»j.:.':'.*:!f‘;!.-....,........19..:/;./,..

TR I - = NS ON theeeeres 28 i, day of.....ﬂ.':‘:}ﬁ{f;f,‘ A0, /’:

Provided that if the Lessee pays the mstalments and the interest on the due dates and
there are no overdues, a rebate will be admissible @. % iy .per annum in the interest,

NOTE :—(1) The interest shall be payable Ralf-yearly on the 1st day of January and st day of
July each year, the first of such payment to be made on the... o .

P} da?’"m Btp.ﬂ ......

7
(2) Liaéllity for paymem of the premium in instalments, inecluding the interest referred to
above, s all be deemed to hav ﬁccru«ed from the date of the reservatmn,fallotment Iatter
namely 6.6 = 28 /f?ﬂ lelek INp. £ - [{?/ ’V$/ Ve 4. At Ly J.-/uq

(3) Thz payments made by the Lessee will be first adjusted towards the interest due, if any
and thereafter towards the premium, if any, and the balance, if any, shall be appropriated
towatds the lease rent notwithstanding any direclion/tequest of the Lessee to the contrary.

And of the rent hereinafter reserved and of the covenants, provisos and agreements herein
contained and on the part of the Lesses to be respectively paid, observed and petformed.

The Lessor doth hereby demise to the Lessee, all that plot of land numbered as...../i::iﬂ;—;_._
situated within the Industrial Area at.. /QG- an. l\.ﬂff“a/ taas ioixsesatitatbosgs
situated in Village....ﬁ:‘/.{‘.‘?&??&w..?:... ........ Pargana/TehstI /Qﬁ*- g o) N—‘jaﬁ/mct W e nay f

containing by admeasurement...... /77 Lf’*“ ............. W Srﬁtf-‘—e .......................................

be the same a little more or leéss, and bounded:—

]) on 6r towards the Norih by.... Jseat=, INED JE .2 B0 cviccaieisennscriinntonsissns s s,
‘ on of towards the South by..&&.!..... Led (1B 8 8stl BB oo,
on or towards the East by.... ﬂ"’c@l"’ .’..‘:4(‘2....5:‘.;?..) ...... crsnivitizsniiies VRO TAS a Se as

on or towards the West by........ ﬂ‘f‘(‘?“""@ Ty, - Py e S

and which said plot of land is more cleatly delineated and shown in the attached plan and
therein marked red TO HOLD the said plot of land (hereinafter referred to as the demrsed premises)
with their appurienances unto the Lessee for the term of ninety years frum....r-,g. e R
day ol:,.. LAy, . 19&’). .except and always reserving to the Lessar and his sucoossors
or assigns :

_ ({f) A tight to lay water mains, diaifs, sewers or electiic wires under ar over the demised
premises, it deemed necessary by the Lessor or His Successors or assigns in developing the area.

(6} Full rights and title to all mines and minegrals in and under the demised premises or
any part thereof.

(S. VB Laima) For METAL ALLD /.
' (B=S @Gy esatl——"

Propriewor.
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/f' (¢) Yielding and paying therefor unto the Lessor on the.../ ) day of /= A, g

/' each year in advance the yearly rent at the rate of Rs. 100/-per acre per Yea’-é;%i:--m.,:...1n

/ thirty years, Rs. 150/- per acre per year during the next thirty years afler expiry of theg the f.|,-ar &
years and Rs. 250/-per acre per year during the next thirty P S% Sy

years after the expiry of the first si
| al t si)
years, the fent Upto the... B s ftiisninininnnn, day of.....Maanlda i 18,6 3 e Vo

$ ving )
been paid. S

Provided that if any instalment of premium with interest as agreed abovs is not paid in

full and the whole or any part of the unpaid premiumi remains in arrears ths Lessor shall have the
right to recover the same with interest at the agreed rate of.,/;;\__,_% he

Provided further that the recovety of the principal and intefest at the above rate would in no
way prejudice of affect the exercise by the Lessor of any other right or remedy arising out of such
default under the terms and conditions of this deed and till payment of the premium and interest at
the agreed rate in full, the outstanding amount shall remain as a first charge on the demised pren

' and the buildifigs, and machineries built upon or affixed therseto.

lses

2. (a) The provisional premium mentioned in clause 1 includes the average lind oo

component based on the cost of acquisition ete. under the Land Acquisition Act 6f the whols of 1he

s land of which the demised land, after lay out for roads, parks and other public utility

ervices, forms part; but should the final cost of acquisition of the whole of the said land or any part

thereof go up thereby increasing the land-cost component of the plots carved out after development

as aforesaid, the Lessee shall upon receipt of intimation from the Lessor, which intimation shall not

be delayed beyond a period of three years flom the date the final cost of acquisition i§ determined, pay

within Sixty days of demand to the Lesser the additional premium being the difference in the land-

cost component finally determined as aforesaid and the land-cost compenent of the provisional
premium mentioned in clause 1.

2. (b) Incase the Lessor is required to bear at any stage the additional cost of sleetrifica-
I tion andjor the additional cost of any other development or facilities and/or in
£ case the Lessor is requirel to contribute towards any development or provision of facilities
which benefits the said Industridl Ared as a whole, the, Lessee shall pay such proportionate additional
premimum tb the Lessor as may be detérmined in this behalf by the Lessor:

And that such payments of proportionaté additional premium shall be made within 60 days
of the demand made by the lessor.

& 3. AND THE LESSEE DOTH HEREBY COVENANT WITH THE LESSOR AS UNDER

1 (a) That the Lessee will beat, pay and dischatge all rates taxes, charges and assessments,

Dof evety desctiption which may during the said term be assessed, charged or imposed upon either the
land-laérd ¢r tenant or the occupier in respect of the demised premises or the building (o be erecled
thereupon.

(h) That the Lessee shdll also pay to the Lessor within thirty days fromithe date of the
demand made by the Lessor, such recutring fee in the nature of service and ér maintenence charges
of whatever description (ineluding eharges for the supply of watet, Lessee’s share of tha expenses of
maintenance of rodds, culveits, drains, patks et¢. and other common facilities and ssrvices) as may.

from time to time, be determined by the Lessor and in case of default the Lessee shall be liable to pay
interest @ 13% p. . on the amount due.

(¢) “‘That whenever Municipal Corporation or Board, Cantonment Board, Zila Parishad,
Town Area or other notified local bodies take over or cover this Industrial Area of UPSIDC, the Lessee
will be liable to pay and discharge all rates, taxes, charges, claims and out going chargeables imposed
and assessment of every diseription which may be assessed, charged or imposed upon them by the
local body and will abide by the tules and directives of the local bedy.”

S ervis
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Loy "
(¢) That the Lossoo will oboy and subymiy 1o
pxisting or hotealtor (o oxist 8o iy oy
as they affect the hoalth, saloty, convenliie ol othor bl
obnoxious  gaseous  liquid or ol oflluontn
arrangemant for  tho disposal of offluonts In ne
State Elf_lunnt Board/U. P, Pollation Control Doy O uny othor authorlty gon
roguiations, bye-laws and faws In this boball from e 1o thn,
regulations and by-laws shall bo labllity sololy ol the lossoo,

T (@ That tha Lossoo will at hig
with the layout plan, olovation and duaslg
substantial and workmanlike mannor the Industelal unlt gy aforonditl, with i
houses, sowots, drains and othor appurtonancos ateording 10 tho
bye-laws in rospoct of buildings, drulnn: latrknos and conntetlon with sowaors e w
such construction within tho porlod of... !.-X.........murltlh: amk will complatoly finls
for use and start the manufacturing  and production within thy porfod of.J, b2
the dato of theso presonts or within such oxtondod porlod of tineg as may ho alle
in writing in its discretion.

That tho Lossoo will pay upto the Lossor tho sald ront

WOl the plige
bom  the i Moo sl
aordanco witly 1 tormn oyl

Uiy
ke |y T
tonditions of 11,
DOt e trink ftiley,

Any broich of syl W, iy

awn cost oroct on dumibsod vy

. b N TS
bodud oo pailtien to 1 npprovtl |

Lswrltng aned 4y o
nheantary o
locol aathority's ralon wi
i Gammnticn
h the wnmu (it
..... wlmonthe from
wvad by tho  Lusuor

at the timas on the date and
stlona.

(f) Thatthe Lesseo will kowp tho domisod promisos and tho bulldings thoreon at all timaos
in a state of good and substantial repalrs and In sanitaty conditlon ot his ownh cost.

(g) That the Lessoo will not miake of pormit to bo mado
the said building or other erections for the timo being on tho d
permit to be erected any new building on the demisod promisos without the previous portission in
writing of the Lessor and the municipal of other authority and oxcopt in aceordanco with the ternny
of such permission and plan approved of by tho Lossor and tho municipal or othor authority and in
case of any deviation from such terms of plan will immadiately, upon racoipt of notics from Lossor
or the municipal or othor authority requiring him so0 t6 do, coroct such doviation as aforosaid
and if the Lessee shall nedloct to correet such doviation for {liy $paco 6f ono calondor month aftor
the receipt of such notice then it shall bo lawful for tho Lossor or tho municipal or othor authority to
cause such deviation to be coirécted at tho oxponso of the Lossoo which oxponse tho Losseo
hereby agrees to reimbutse by paying to the Lessor/muticipal of ollior authority tho amount which the
Lessor/municipal or othet duthorily, as {ho dase may bo shall fix in that behali ind the decision of tho
Lessor/municipal of other authority; ds the ease may bo, shiall bo final,

(#) That tho Lesseo will provide and maintain, at his own cost, in geod ropairs a proporly
[ sonstructed approach road or path to the satisfuction of tho Lessor/municipal or othor authority,
'laading from the public road to the building to be orected ot the demisod promisos.

(i) That tho Lasseo will not, carry on of permit 16 be cartisd on thio domisod preimisos any
obnoxious {rade or busiftess Wwhatsoover oi uso the samo or pormit tho samo 1 bo used (or uny
religious puipose or/any purpose other than for the industrial purposo afdrosaid withoul the provious
consent in writiiig of the Ldssor and tlo munielpd! 6r othbr autheilty and subjoet to such terms and
conditions as {116 Lessot iurilcipal or 6thof authority tay Imposb ahd will fior do or suffer (o bo done

on the demised premises or dny part thorusl, any act or thing which may bo or grow to be nuisanco,

damage, annoyahce or ineonvoliones to thy Lossdr et hundelpnl or sthor sutherity or thy swhors
or oceuplers of the othof prenilses In the nelgliboufhosd.

() That the Lessse will niot, Without the provieus

sublet relinquish, mortgago  or assign his intorost in the domised promisgs or tho buildings standiig
thereon or both os o whiole and overy such transfor, nsslgimimalit, rdlintuishmont morlgago or sublotiing

or both shall bt" Subloct to and the tiaisloruos b assigus shall bo bound by all the covenants

any altoration In or addition to
omisod promises or oroet or

eahsent in writing on the Lessor translur,

and cuagiohﬂ{1 \f Icgmglrlud and Lo answorable 1o tho Lessor in all rospects tivrofor, -'ulnd, the
] JIpSE Yit E ) ol 5 ‘ 1
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Lessee g assigh relinquish, mortgage, sublet transfer or part with the possession af any
porion less than the whole of the demised premises or cause any sub-division thereof by metes
and bounds of otherwise.

provided that the joint possession of transier of possession of the demised premises ar any
part thereof by the Lessee shall be deemed to be sub-letting for the purpose of this clause.

Provided that prior permission as aforesaid shall not be necessary in the event of morigage
or mortgages without possession in favour either of the State Government or of the Industrial
Finance Cotporation of India of in favour of the U. P. Financial GCorporation or Industrial
pevelopment Bank of India or the Life Insutance Corporation of India of Industrial Credit and
Investment Corporation of India or Pradeshiya Industrial and Investment Corporation of
U. P. or lndustrial Reconstruetion Bank of India or any Scheduled Bank (including State
Bank of India) fo secure loan of loafic advanted by any of them for setting
up on the démised premises the industty hergiribefore mentioned, if  the Lessee
furnishes to Lessor an undertaking frorh the financial institutions as aforesaid that gntire
- outstanding amount of premium and intefest thereon shall be directly paid by such financial
. institution to the Lessor as seon as 4@ moHgage is ereatéd of pays the entite ambunt aforesaid from
his own reseurces.

Provided further that if at any time the Industrial Finance Cofporation of India or other
financing body or bodies mentioied above decides to take over, sell, lease or assign the
mortgaged assets in the demised premises in exercise of ary fights vesting in it by virtue of the
deed or deeds executed in its tavour by the Lessee at the time of taking the loan or loans or under
any law for the time being In force; the sale, lease of assignment will be subject 1o the mutual
sonsultation with Lessor and the financing body or bodies and meftioned above.

Provided further that the Lessee will so often as the said premises shall by assignment
or by death or by opetation of law or otherwise howsoever becore assigned, inherited
ot transferred during the pendency of the term heteby gtanted within two galendar months from the
date of such assignment, inheritance or transfer, deliver a hotice of such assignment, inheritance or
transfer to the Lessor setting fotth nhathes and desetiptions of the parties to évery such assignment
and the particulars and effects thereof togethet with every assignment and evety probate ot a will
or lettérs of administration, decree, ofder certificate or other document effecting or evidencing
such assignment, inhetitance or transfer and documert as aforesaid accompanying the
said notice shall remain for 30 days at least at the office of the Lassor AND it is here by covenanted
that failure to carry out this condition will, without prejudice to the right of the Lessor to determine
this deed for breach of this covenant, entail a penalty of Rs. 500/ to be paid by the Lessee.

(k) That the members, directors, officers and subbrdinates or agents, workmen and other
authorised représentatives of the Lessor shall havé the access to the plot of land and shall have the
implied right and authority to enter upon the said plot of land and building to be erected thereon to

view the state and progress of the work, tb inspect the safme and for all reasonable purposes at all
teasonable times.

{l) That the Lessee will hot make any éxcavation upon any part of the said land nor remove
any stone, sand, gravel, clay, earth or any other materials therefrom except so far as may be in the
opinion of the Lesser, neesssary fdv (ke burpdes ot farming the foundations of the buildings and
compound walls dhd other necessary sticture and executing the work authorised and for levelling
and dressing the area covered by this Agréemerit.

(m) That the Lessee will not erect or permit to be erected at any part of the demised premises
any stablgs_, sheds, or other structures of any descriptions whatsoever for keepirig horses, cattle, dogs,
poultry or other animals except and in so for as may be allowed by the Lesser in writing.
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o
£ L
,f tgj Thst the Lessee will abt exatcisa his o;:tjan of d!‘!id?mihing the lease and hald the Lassor
/Wﬂbxg to make good the damage if By fire, tempest, flood or violence of any army or a mob or

/

other irresistible force, any material paft of the derhised premises is wholly or partly destroyed or
joenderad substantislly or permanently unfit for bullding purposes.

(z) Thatths Lessee will not erect any building constructions of structutes excent compound
walls and gates on any, portion of 1ha damised premisss Withli...f i mase B foedbineesirminaneee
1ge1 of boundries oh... fa B L, A 6Mal. S ewad Dithuea Lk dug i K an i el
sides thereof as marked in the attached plan,

{g) Thot the Lessea shall put tha damised premisas with the buildings constructed thereon
15 the use and start the raanufacturing and production heteinbatore mantionad within.................
.;v'.-{(‘..f-.’;-f:f'calmda: manths from  the date of possessian &f the said land is handed ovet to him
and i any case whithif........ Fovdbi b L S nnantlafiddt manths fram the date of [Nis deed
o sush extendad period of time as may be alisaed by the Lessor in writing in it discretion,
provided  that the erxtension of tia lor putting the building to use under this clause shall
not ba admissible axcept wharein tha opinion 3l 158 Lessor the dalay is caused lor reasons beyond the
control bf the Lessee.

(¢) That the Lessee shail keep the Lessor indamnitied against any and ali claims for

l\‘imaga which may bs caused 10 any adjoining buiiding or other pramises by the building ot in

eangequence of the execution 6f the dlotesaid woiks arfd alse against elaims tor damages f the
Lessee ot his wolkinan or seivanis shall (=

(i) injuré of dasttoy any part of bullding or othet struclute contiguous ot adjacent to the
plot et land.

(i) keep the toundation, tufinels or othet pits on the plot of land open of oxposaed to
wesathet causing any injury to contiguous or adjacent buliding,

(ili) dig any pits near the foundations of any building thereby causing any injuty or damage
to such building.

The damages shall be assessed by the Lessor whose decision as 1o the extent ef injury
or damage or the ambunt payable werelor shall Ee_ {inal and binding on the Lessee,

{r) That the Lesses paing Pieg‘titme-d pattnership fim declares, affirms and  undertakes
that during the subsistuncs ol the ety of this agresment, the said partnernship shall nol Be dissolved,
reconstituted of wound up, ahd of dealt with in any way which Alay jsopardise the nghts and intelest

f the Lessot in the matter ol this lease, not shall 1t canetitution be alteted, in any manne otharwise
‘inh-nut wiitten consent of the Lepaf furst had and obtained, gnd it shall not stund dissolved on tho
death ot insolvency of any of its Dag!hbn:@. on
The Lessee being an individua! or sole proptietor 6t a fiem, shall not allow any parson (s) as
partner (&) with him without the prior Cv&geh cnhgm of the Lessor;
. ; 3R

The Lessge being a8 Company shall not make or atteript to maka any  alterations,
whstesever in tha provision of its Memorandum and Articles ol Association or in ity copital
strutture without the written conseént of the Lessor, list had and dbtained, and the Lessoo
thereby undertakes 1o et registersd the presdribed particulars of the chatge harweundaor creatod
with Reglstrar ol Joint sk Companies under Sectidn 126 ol Cumipanies Act 19bG within
stipulated petiod. W .

While granting its consent as aforesald the Lessor may requite the successar i intarest
of the Lesses 1o emer into a  bBinding contract with the Lessol to abide by and faithiully  cary
Hul the wrms, t:bndili.t)im. Stipulations, ptovises, and agreements hetein contained or wuch other

-
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i)

ot and ponditions on tho Lassor may, In s diection, Impiose  Ineg luding the nayment b
Jpnaks0r e dntarant wnah adilitfonal pramium  andfor anhancod ot s the Lodsst may ;I t'r:e
n its

In thér avent of hisach ol s
(listration think prropat, ; condition the agreement shall be
al tho (aarotion af the Lassor. FaiAmmNe

frovidad thist the dpht to detenming this agreomont umlur thia clauso will not be oxerei
i ihe duntry ot the pramlies las boone Hnanced by the Stale Govermment of the Indui:}?aci
Franea Corporation ol Inela or the Industrial Crotlt ond  nvostunont Corpotdtion of India, or the
(0, 1 Ploanatal Corporation: or Pradashilya Industelal ond Investment Corporation of Uttar F;mdgsh
o tndustilal Reconstiaation Bank of thdin or any seliedule bank  (ineluding the State Barik of
Indig) et the sakld Hoanding - body o bodles meationd above  décide to take over possessicn
o sell, o lonsa of assign the monlgagod nseets o exerciso of the rights vesting in it o them by
vittie of thae deods of tdowdi sxesdtod bi s or their lavour by the Lessee as provided heteinabeve
or ander any lawe tor the e Bl o Tore. '

{a) "Thit 1t fuithor agroad that thia lense shall stand automatically terminated if there be
any changa in the conatitution of Loasse, partnotship lirm or ptivate limited company ete., as on the
date ol exocutlon ol thle doed  wihthout prior approval In wliling of the Lessor.

(f)  That1t la fuethbr agrood that this lnaso shall stand odtomatically terminated if there be any
~l\nn“n In the consttatlon' of lesson, paitnorship fitm, or private limited Company ete, which existed
A the dato of éxecutlon of this (leaso dvod) without prior opproval in writing of the lessor, UPSIDC,

() That i employlng lnbour for his Industry, skilled or unskilled, the Lessee shall give
profotanco to one of two ablo bodlad phrsonsg lrmn tlm fomilios whose lands have been acquired
tor the parposo of tho safd Industeal Arnn/E}f

A AND 1T 18 HEREBY FURTH AGREED AND DECLARED BY AND BETWEEN THE
PARTIES TO THESE PRESENTS A8 FOLLOWS:
(1) Notwitistandling  aoything  hordinbofote contaihed If there shall have been in the

! opinlon ¢t the Lussor any broach by the Lessce or by aily  person  claiming through  or under
him ol any of the covononts or conditlon hereinbelore contained and on his part to be observed
; and  porfermod  and In patticdtat withbut projudics to {lie generallty ot this sub-glause, if the

Losgoo  transfors, mlitgulshoes, motgogos ot dssigis any part ol the demised premises less than the
wholo of ttanalors, wllindguishios, morgdgos or assigns the whole of the demised premises without the
i provious conadnt in wilting  of tho  Lessor a4 horéinbefore provided subject té exceptions in clause
‘ 3 () or il tho lossos Inils o coimmonce and romplote the bulldings and te put the same to
: pso and 10 sarty tho milnufactuting  and production for least 90 days in the time and manner
} | : hotolnbolore  proevided or I the ameunts due 1o the Lessor as terit hereby rederved of any part
‘ It\f the promivim or torost a8 stipulnted in elause (1) shall be in arrears and unpaid for a period
o1 30 days after tho same shall have fallen due for payment or if the Lessee or the personin
wiiom tho lanse horoby croated shall e vested shiall be adjudged insolvent or if this lease is
dotormined 68 heroinboforo spocified, it shall bo lawful for the Lessor subject te. lhe,gravfsmns of
clause 3(1), 3(8) & 3(1) (without prejudiee to any other right of action of the Lessor in respect of any
breach of this doed); 1o ré-onter  without tal g rocourse to a court of law, upon the demised
{ pronilsos or oy prkt therool i the i ) and d“m?

! We whole

| , absolutoly  conse nh gh ty m)h‘p n;m hh" i gé%mﬁj /, #8
! shall stand lmfnnm n Th (H‘vqor nh l% udim%

|

!

|

{ Loatdo all monoy that ftmv lu’ul q“l' lw o

) T mmunder with interost therdon at.. ... 9

4 | por atnuim and  tht LosSeo shall not be nnﬂl!ﬁ‘?i:‘é Ay edmpensation whatsoever. Fs\wldelgL e
i always  {hnt the Lessos shall bo at libéity to fbhiove and dppropriate to himself all building
{ % vrections and  struétures, if any, made by him and  all materials - thereof from the demised
| 'g I. promisos aflor paying up all duos, the promium and the lease rent upto date and all municipal

4 and oy tuxos; ratws ol ossossients thun due and dll damages and other dues aceruing

i,;". 10 the Lossoryand W0 romove all sueh matatials frof  the demised premises with in  three

[ _ fod, .2 “.h_)w‘\.’: i ) e BN E T Wkl s
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3 ¢ 2

/' ihs of tho date of expiration or sooner detetmination of tho lay
manup and In case of failure on the Lessee’s part o do o the bui
OPIL:I the demised premises and all material thereol shall vusi i the Lessor and the
then have no right to claim for the refund of any monao

Y paid by hin to the  Lotsor upto (g
time or to claim any compensation for the &wructurgs anid  materialg PUt up by him on thy
| demised premises.

5

U oas he imay Ivivg

. himsoelf
ldings andg arectionsg Standing

Lessce shal

Provided further and always that the right of re-entry

) and dotermination of tho Lease ag
. hereinbefore provided shall not be exercised il the industry at the demised premisos has  baon
} financed by the State Government or Industrial Finance Cotporation of  India o the U, p,
, Financial Corporation or The Industrial Development Bank of

Insurance

or Pradeshiya
n Bank of India or any

bady or bodies mentioned
¢ date of the notice issued
egarding the said breach

India or the Lifg
i Corporation of India or Industrial Credit and Investment Cotporation  of India
i Industrial and Investment Corporation of U. P. or Industrial Reconstructio
i Scheduled Bank (including the State Bank of |

fidia) and the said financing
above remedy the breach ot breaches within a period of 60 days from th

or served by the Lessor on the said financing institution of institutions
or breaches.

(b) Any losses sulferéd by the Lassor on a fresh grant of the demised premises or
| v breach of conditions aforesaid on the part of the Lessee or any person claiming through or
| nder him shall be recoverable by the Lessor.

. (€) AN netices, consents, approvals to be given and notifications of any decision by the
‘ Lessor shall be in writing ahd sighed on behalt of the Lessor and shall be considered
as duly served it the safe shall have been delivered to, left or pested leven  though
returned unsefved on account of refusal by the Lessee or othetwise howsoever) addressed to
the Lessee at the usual or last known place of residéfica or business or office or at the
afotesaid plot 6f land or &t the addtess mefitioned in these presents demised or if the same shal)
/ have been affixed to any building or erection whether

temporaty or otherwise upon the said land,
i (d) All powers exercisable by the Lessof undér

th_is lease may be exercised by the
Managing Director of U. P. State Ihdustrial Develdpment Cotporation Ltd. The Lessor may also
authorise any other officer or officers of the Corporation

Y agtes that all sums due under this deed from
“the Lesseé on account of premium,

rent, interest or damages for use and ocou

maintenante charges oron any other actount Whatsoever shall be tectve
¥ revenue.

to exercise all or any of the powers
r'} exercisable by him undeér this lease.
E | Provided that the expression Managing Director shall include the Managing Director for
g ‘ the time being of any other officstr who is entiusted by the Lessor with function similar to those
g 1 of the Managing Ditector,
) i ) [-\ (e) That the Lessot and the Lessee herab
I’ '4 -

pation or service andjor
rtable as arrears of land

(f) That the determination of this deed shall in o w
£ the Lessor to retover from the Lessee any sum which'{

; done by the Lessee ot his agefit o wetk
faulty maintendnce or carelessness in proper

ay prejudice or effect the right of
he Lessor may fix on account of the damage
mah to the deémised prémises or which may result from
fndinténance,

(g) That ahy relaxation of indulgénce granted by the Lessor to the Lessee shall net in
; any way prejudics the legal right of the Lessor.

(h) The stamp and repistfation charges 6n this deed shall be borne by the Lesses.
B, Notwhhstanding an

y other provisiohs heteinbslore contained to the contrary the
Lessee shall put up the whole of the propeity demised under (hese presents for the industrial
For METAL
(& K, " Bbain S QUG (i
Chs ntinpes, o>
!'J. | i) Biat ud) |)._-.._-t  girey e
CUOURNOW ?

Propiicior,
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usle to the satisfaction of the Lessor and the Lessor shall have the right to determine the Laage
of that much aréa of the plot of land demised which has not been actually 50 put 16 use within
 reasonable time at its discretion or even to determine the lease of the whols of the land
demised under these presents, The decision of the Lessor shall be binding with tegard 16 the
oxtent of the user as aloresaid as to whethet thé whole ol demised land has boen utilised a
only a portion has been used and the Lesses shall be bound by the decision of 1he Lessor ih
this regard. The Lessee hereby expressly agrees to the determination of the lease in paet
at the discretion of the Leégor.

It is further expressly agreed by the Lessée that thelease in pait or a5 a whole for
default of the provisions of this clause shall be terminable by a three months notice to quit on

behalf of Lessor. )

F; (8) (a) That the Lessee Is fully afvare that the aforesaid plot had earlier been given by
‘' the Lessor to Shri/Messers........ OIS TR R S DTS
through the lease deed dated... .o JHULY rOGISIBIOd Abiciiiiiivuiivniniiiiiiniiiis oo iiiiisirensrons

P : | [T e jsvasanieved e but the lease has been detetmined and forleited by the Lessor

tedeossBAt88.chiiii vt antd 88 sUch has

.‘Dide letter/notice NO...co.ooizevivinnins
ceased absolutely.

(b) That It is hereby agreed bétween the parties 1o this deéd that in case the Lessee

is not able to get or retain posséssion of the demiséd premises due to civil action or other legal

proceeding initiated by the prior Léssee then, [in that ocase thé Lessee shall hot be eligible to any

reimbursemmerit from the Léssor and shall futthet be liable to defend the givil action ot ptoceedings as
aforesaid at his ewn cost. - ’ 5‘(&;

n._--——”/" .
i Hoe e St : rfs1be ~He) (g 18 f10A7 [ a1 Hlee
foyiel Gaefsess Sf Hheiy Corres pomtores Lol
WV@H @,l,,ﬂy Hie heore & : (/‘Fﬁ/ﬂ' , g/)'ﬁ'aj-p/?-fsbé Area -
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/

above written,

(a)

(b)

(a)

(b)

Signed by :

Witness : ,;i—l‘u K
\ /’

* |N WITNESS HEREOF the parties héteto have set theit hands the day and i tho year first

For and on behalf of
U. P. State Industrial Development Corporation Lid

Witness ¢ \
Signed by :
| ix B
Witness :
s a AW "‘%D’_
t/a_.%-—\ Ji Ld E.'
Witness 2 ; .
N Q_Fju\ (T
Q’? bh \‘\J vw\ﬁ.u&

== gl U i

O

Far and an behalf of the Lessee

(S @GH! st-mb"/
Pr...p;w;.t.r.

For METAL ALLDY,

Lease Deed For Plots During the term of Lieenee. SIDC-IA Feb. 862000
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41/ PLAN of PLOTNO E-4¢

//j VILAGE PATNAWA

VARANAS) - SCALE - 1780
AREA oF PLOT
1771 S&M 4

‘)w/ .

S+ i

DRAWN By FE. c M
vPsiIDc LTD

" 5 A .L,UCKNOW




474

£

b4
: : »:("
7
.
,d —
AT &

AL o , ) .
' C/ /L’il{f? .' f}_, (; oy o

F

wgl

-

54




475 55

ANNEXURE R7/8
. —
-
Jo%0 Iy 3ftefIe R wiidrewor - f
JATHIME SRS U—1/4, AEAYR, BTIYR—24
TRTY © 25282851—53(PBX) DA : 05122580797 izq e, YIRS e, Sfrenfis
IgFIFCWWW.upside.com M ) & PRRIITd, AR,
gAdfeedback@upsidc.com @%dm‘ IRIORN—221206
CIN: U26960UP1961SGC002834 : i :
GSTi GIANALEIIDIC IR ¥9e : rmvaranasi@upsida.co.in
AR UEIh
090 YguuT fa=or gfe
3mard I Iy drgeied
EEISMERN TSN
JRIOHI—221010
wof v O /et /dogo—ao famr I:S\!\ D,e/)/Q,I
fava—0 wsha sRa aifexer 98 fieeh & Afvra Mo Yo wo 750 /2024 3o/ HAR Rig
FAH ST WY YR Y9G edTd YIdRor S0 W0 g g ¥ UiRa ew
{1 06.08.24 @ U P = H |
T

FHUAT 399 95 F0 774 /MY 70 750 /2022 / 24—25 f&id 27.10.2024 ST & feis 12.11.2024
DI AFIdT S AIH W U §IM &, B TTH T I & FE By, Nid gRT A0 TS &R
JMeHROT H IS 3MOY0 HO 750 /2024 3T HAR g T9M Iod WG GATRET TG FeT1dH
YIfEBRoT B0W0 T 3 H UIRA oew fasid 06.08.2024 & JHTT 3T.7.. issue notice to the

respondents. The applicant is directed to serve the respondents and file affidavit of service at leaset one

week before the next date of hearing. i.e. list of 18.11.2024 &7 Sl &R 8¢ WIRG AW f&id 06.
082024 & AT H WOFI0STYOLIOUHO & YAl b AU AT/ Henfera Serli 1 fdawor

Td TR SiEfie & # AT 8] gAY SISl B W H AT A T |
T T § 37aTd YT & o s &3 IHTR-vem, Rt WModlogsgodiotwo B

THE qEUS AT §—46 TR NG AT ST WRaAIfAd €| I Sfenfie &7 Sovo Wy Sllenfis
ST AHAT & IR 3HTS XId R W qd Saik Ge¥ U A 9 W i wHer g i
fopar ST SMaYIE 1 WodioSYoI0THO B SHIS @ IN—UN I WG gHEal Bl
B gord el 8g UF B 1T el B |

FATH—IAT |
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of nearby units/plots to the Plot no E-46 on which CB
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up Ramnagar-I, Chandaulj

56

WTF unit to be set-

S.No. Pl(lt No. Name of Allottee Manufacturing Items Remarks
1 E-37 Smt. Usha Jain SOAP CHEMICAL AND
DETERGENT CAKE
5 E.38 SRI HEMANT ,
BHOJANGARWALA POLYTUBE
3 E-39 SRI SAJJAN KUMAR FLOUR MILL
4 E-40" | SMT.NEETASINGH | 'LASTIC GRANULES &
\ POPLIZERS
5 E-41 M/S R.K\Grai\odyog Achar, Chatni, murabba
and candy
M/S U.P. DRUG ‘\
6 E-42 L ABROTORY | METAL POLISHING
; - SRI JAGDISH MANUFACTURING OF
JHUNJHUNWALA | CORRUGATED BOXES
SMT.SADHNA
8 E-44
KANORIYA JUTE BAGS
EXPANDED POLYTENE
9 E-45 SUDHA BA
RMAN PRODUCTS
10 E-47 KAMLA GUPTA GRANULES
11 D-11 Sanjay Kumar Kanoria |SUNDRY PAPER BOARD
1 Do12 KUNWAR BAHADUR | RIGID FLAXIBLE PVC
i SINGH PIPES
14 F-47 Dilip Kumar Gupta PLASTIC INDUSTRY
NARENDRA KUMAR
3 PAINT AND THINER
& F-48 LAKHMANI
SINTER CASTE, SINTER
16 F-49 | SMT.NASREEN KHAN|  SHAPE & SINTER
ABRASIVE PRODU
17 F-50 ARVIND KUMAR RICE MILL
18 F-51 ADITYA KEJRIWAL RTS BEVERAGES
GULAL ABEER AND
19 F-52 RAJESH DROLIYA SO E R
GULAL ABEER AND
20 F-53 RAJESH DROLIYA SHBOOR
ANJANI KUMAR POLYTHYTHYTENE
2 2 AGRWAL FILM




